f;g IN THE CENTRAL;ADNINISTRATIUE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD
E X X %3
0.A., 1294/95. Dt. 6f Decision : D2=11-95.
V. Gangadhsr .o Rpplicént.

Vs

t. The Chief Gen=ral Manager,
Talacommunications, A.P.Circle,
Dept. of Telscommunicstiona,
Osvernment aof India,Hydersbad.

2, The Districi Telscom Engineer,
Kerimnagar District,
D&pt. of Telacammunications
Govt.of Indfa,Karimnagar(AP)~-505 0071,
3. The Sub-Divisional Officer, Telecom,
Jegtigl Sub~-ldivision, Dept. s&f
Tal ecemmunications, Jagtial,
Dist : Kerimnagar(A.H)-505 327.

«» Respondents.

Counsel for thes Apglicant : Mr. P.Naveen Rao

Counsel for ths Psspondsnts : Mr, N,V.Ramana,Addl.CGSC.
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CCRAM:

THE HON'BLE SHRI ZUSTICE V. NEELADRI RAC : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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DA.1294/95

Judgement

( As par ‘Han., Mr., R. Rangara jan, Member (Aan.) )

Heard Sri P. Naveen Rau, learned counsel for the
applic&ntfand 3ri N,V, Ramana, learned cuunsel for the
respondents,

2. The applicant in the DA was initially engaged as
casual na‘door on 1-10-1983 on muster rolls basds UngEr, ™

A-3. Haz uas continved as such till 31- 10-1888, Thereafter,
he was ﬁisengagedlnn the g round that therevas no work.,
Nemr Ype had put in all 623 days of work during the entirs
period from 1-10-1983 to Uctober, 1988.
3. This aA is fil8d praying Ffor rengagement in preference
to Frasharé and to confer all consequintial benefits such
as assignmént of temporary status, seniofity egc.
4, The aéplicant was disengaged on 31-10-88 and there-
after he was not engaged.As the periad of aézzgzLis overgy
seven years;tgggg pasdad of absence cannot be condoned,
However, as he was working in the Department he has gained
experience ig the work and he has to be freferred in
pre?erence‘to the freshers who were not working in the
Dept. eaxrlier,
5. In the result the following directiag is given

The applicant should be reengaged if work is available
in preference to freshers in the unit from which he Qas
retrenched last., If he is golng to be reengaged in

Rev vwle_

pursuance cf this order nene in casual labewss in that

unit shall be retrenched,



6. The OA is ordered accordingly, at the admission

Ex

stageyitself, No costsu/

(R, Fangarajan) (v. Neeladri Rao)
Member (Admn.) Vice Chairman |
‘ “ - pDated : November 2, 95 . —
A , Dicated in Open “ourt 7 i
" ' Deputy RegistrarkJ)CC

To

1. The Crief General Manager, Telecommunications,
sk a.p,Circle, pept.of Telecommunications,
Govt.of India, Hyderabad.

2. The Ikstfict Telecom Engineer, Karimnagar Dist.
Dept ,0f Telecommunications, Govt.of Indie,
Karimnagar A.Pe.-1l.

3. The sub Divisional Officer, Telecom
Jagital Sub Division, Dept.of Telecommunications,
Jagital, Karimnagar Dist. 327.

4, One copy to Mr.P.Naveen Rao, advocate, CAT.Hyd,
5, One copy to Mr.N.V.Ramana, Addl.cGSC.CAT,.Hyd.
6. On¢ copy to Library, CAT.Hyd,

7. One sPaxé COpYe. |
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TYPED BY - CHECYEID 2Y
COMPARED BY .  APPROVED BY
IN THE SRR

THE HON'BLE MR,JUSTICE V. HELRLADEIEAD -
- VICE Cri TRMALT

BND

THE HON'BLE .MR.R.RANGARASAN $M(&)

DATED: 2--(] -1995

‘ORDER/JUDGMENT

. M.A./R.A./C.A.Nb.'
‘ | . | . O.A.lio. . [*}Q‘L{té{g”

T.hWNO, ' (W.P.NO, )

Admittgéd and Interim directions

Disposed of with directions.

TTishisscd. m——\
Ckoi’\xu,t
Digmissed as withdrawn. ¥ o gﬁ"‘%_—

TT—

Dilsmissed for default.
¥ de red/Re jected.

0 order as to costs.
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